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21.8,2003  Present : The Hon'ble Mr. Justice
* D.N, Chowdhury, Vice-Chairman.

The Hon'ble Mr. K.V, Prahaladan,
Administrative Member,

Heard Mr, S, Ali, learned Sr.
counsel for the applicant 3and also Mr.
A, Deb Roy, learned Sr. ¢.G.S$.GC, for
the respondents., |

‘Put up again on 25,8,2003 for
bfdrther orders and disposal, Mr. A, Deb
Roy, learned Sr. G.G.$.C., may obtainr

- instructions on the métter, in the
meantime,

47
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kdiii ember Vice=Chairman
Cmb e Rl e
25.8.2003 List the matter again.on
57,8.2003 forlfurther, orders.. alongwith

M.P, 92/2003. .
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meber_ N ~ Vice=Chairman °
mb - | »
28,8,03  List the matter again on 1.9,03
for further orders alongwith M.P.No,
92 of 2003, o
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1,9.2003

] Tt;bunal s Order

had - -

Sl o o g 4

l Present : The Hon'ble Mr, Justice D.N.

{ " Chowdhury, Vice~Chairman,

I The Hon'ble Mr, K.V. Prahalad-
i dan, Member (A).

i :

! This application basically

. junder Rule 24 of the Central Administra-

. ywere promoted alongwith numbers of
i Q¥

T
]

- Jdisciplinary proceedings. The applicants,

biive Tribunal (Procedure) Rules praying
jfor an appropriate order for promotion
Y of the applicants. Thece four applicants
jwere working as Junior Telecom Officer,
I By order dated 1,1.2002 these applicants

AW

Junior Telecom Officers. Though they were-
found sultable they were not promoted on
the purported ground of pendency of the

[moved this Tribunal praying for a direct-
ion for their promotion., The Tribunal

by its judgment and order dated 29,8,2002
{in O.A. Nos. 125/2002, 134/2002, 135/2002
and 136/2002 directed the Respondents

lto complete the disciplinary proceedings !
with utmost expedition within a specifi-i
led time frame, By order dated 5,5.,2003
in M.P. No, 26/2003 the respondents were
directed to complete the same on or
before 3L.5,2003, The applicants moved
this Tribunal by way of this application |
for giving effect to the order. On the
pretextof the purported disciplinary
proceedings the applicants were not ,
4 promoted. -

| The Respondents submitted its |
written statement and contended that in
respect of épplicant Nos, 1, 2 and 4

the enquiry reports were submitted on

[ 20, 12,2002, 30.7.20C3 and- 5.8,2003
respectively and in resoect of applicant
iNO .3 the proceedlngs is under process.

contd/-
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| Mr. S« Ali, learned Sr.*counSgl
Ffor the applicant submitted that the
%Respondents failed to complete the
jdisciplinary Droceedlngs though they
Ywere granted time by order dated 5.5.03
jin M.P, ?6/2003 and the disciplinary

1 proceedings autowatlcally stands dropped.
Iand the apﬁllcants stands exonerated,
lTherefore, there is no justification

lfor,not‘promo‘ding the applicants on the

-§Strength of the office order dated

%1.1.2002 to the post of TES Group 'B' in
the scale of pay of B, 7500-250-12000/-.

R ]

! We hdve also heard Mr. A. Deb
‘IRoy, learned Sr. G.G.S.C. for the
lRespondents. ‘

% COn51déring all aspects of the

I matter,
consider the case of the applicants for
:promotion on ad hoc basis in the light

{ of the para 5i1° and 5.2 of the office

%memorandum dated 14,9.1992 issued by

[ the Ministry of Personnel & Training,

1 Public Griewvances and Pension, Depart-

we order thé respondents to

~I'ment of Personnel & Training. The

‘Respondents are accordingly ordered to
‘consider the case of “the applicants for
; promotio

‘ad, hoc /> expedltlously at any date
within two months from the date of

recelrt of the order.

Subgect to the observatlons
{ made above the application stands
[ disposed of, No order as to costs,

Member

Vice<Chairman

E :’_&.: ..
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Shri Promod Kumar Pathak. jj‘ 5
Shri Monoj Kumar Karki &l
Shri Pulakesh Deka

Shri Someswar Sonowal
............... PETITIONERS
- -VERSUS-

Union of India, represented by the Secretary to

- The Government of India, Communication Department, New Delhi.

Assistant Director, Director, General (Personal-I) B.S.N.L, New Delhi-
Sansar Bhawan..

The Chief General Manager, B.S.N.L, Assam Circle, Ulubari, Guwahati.
The General Manager B.S.N.L, Tezpur. |

And |

In the matter of: - _

An order dated 5/5/2003 passed by the Hon’ble Tribunal

in M.P. No.26/2003 against O.A. No0.125/2002,0.A.No.134/2002,
0.A.N0.135/2002 and O.A.No.136/2002. —VS- Union of India and

) ' Others
Respondents

The humble petition of the above named petitioners
most respectfully sheweth. -

That your petitioners are now working as Junior Telecom Officer at
Biswanath Chariali, Tezpur and Nonh*bakhimpuf,AH the petitioners

are eligible for promotion to the next higher grade-viz:T.E.S Group

‘ thg pay scale of Rs 7500/,-2050/,-1200/-and accordingly as per rule

e

IN THEE% ADM]NISTRATIVE TRIBUNAL Lg }

lcoarda,
éfg)2ces

le. .

gﬂr %CQ.)-\?’



| J
they have been promoted by the authority to the post of T.E.S.vide office order 5 a
No.B.S.N.L (HQ), New Delhi Letter No.1-16-2001-pers-IT dated 19/12/2001 ~
Annexure-1 is .the photocopy of letter No.1-16-2001-pers-II dated 19/12/2001 Qf
_ | \? |

2. That though the petitioners have been promoted vide Annexure -1 but the Chief |
Gener;l Manager, Assam Circle, Did not promote them to the next higher grade g
due to pendency of vigilance case and thereby the petitiqners have'been deprived y
- . their legitimate promotion vide office order No.S.T.E‘S~.5/2/Lodse /9 dated |

Guwahati the 1/1/2002. ,

Annexure-2 is.the photocopy of the order No S.T.E.S-5/2/Loose/9 dated

Guwahati the 1/1/2002

3. That though promotions order was issued‘by the' B.SN.L, New Delhi, but the Chief

‘ General Manager did not give them promotion due to pendency of vigilance vide

Letter No.S.T.E.S-5/2/Loose/51 dated 8/3/2002.
Annexure%3 is the letter issued by the Asstt.Director, Telecom (Staff) .

4. * That for refusal promotion, all the petiﬁoners filed 0.A. No-125/2002,134/2002,
135(2002&135/2002 before the Central Administrative Tribunal on. ........... and
the Hon’ble Tribunal after hearing both sides in the above cases passed judgment on
29/8/2602 with a direction to the Respondents not to drag the matter béyond 3
(three)months from the date of receipt of the order. o |

Annexure-4 is the photocop); of the judgment order dated 29/8/2002 passed

) byCAT.

*

5 That the Respondents did not comply w1th the order dated 29/8/2002 passed by the
Hon’ble Tribunal in the above cases and after the expiry of the stipulated date, the
Respondents filed the M.P. No.26/2003 praying for 3(thrée)monﬂxs time to
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~ dated 5/5/2003 to complete the proceedings within 31/5/2003 but up till now

5. That in the mean-time, the Hon’ble tribunal vide judgment and order dated”
58 2003 allowed a similar case O. A No: 102/2002 filed by Shn Karnakhya

3.
jrhplement_ the order and the Hon’ble :l“ribunal further granted time vide order’
the departmental proceeding has not been complied with.

Annexure-5 is the order dated 5/5/2003 passed i in M.P.No. 26/2003 grantmg
_ time till. 31/5/2003.

== Mang kr. (csaler

Ranjan Dey, with direction to the Respondent to conisider the case of the apphcant
for promotlon on the light of Ofﬁce Memorandum more partlcularly paragraph
'5.1and 5:2 of the Memorandum The Respondent are also directed to, pass order

of Ad hoc Promotion as expedltlously as possible at any rate Wlthm a perlod of

1(one) month from the date of recerpt of the order v.

_ Annexure-6 is the- photocopy of the judgment and order dated 5/8/2002

passed in 0.ANo.102/2002 filed by Shri K.R. Dey .

~ Annexute-7 is the photocopy of the Office Memorandum dated 14/9/ 1992
1ssued by the Dlrector Government of Indla, Ministry of Personal, Public

«  Grievances& Pensions, Department of personal &training; New Delhi.

- That in another case, O A filed by ..................... veesn WAS not allowed by The

Hon’ble Tribunal, the apphcan’t moved the Hon’ble High Court and the same has
been allowed by the Hon’ble High Coutt after setting aside the order of the Hon’ble
C.A.T. and the Respondent has been drrected to promote him.

That the Respondents filed M.P.No.26/03 in 0.A.134/2002,135/2002 and 136/2002

" - Praying for further three months time to implement the judgment datéd 29/8/2002

and the Hon’ble Tribunal issued notice to ,Petitioners to show cause as to any time

should not be granted to the Respondents. All the petitioners filed joined objection

~ not to grant further extension of time and the Hon’ble Tribunal after hearing the



10.

1.

12.

13.

14.

'been compelled to file thls Review apphcatlon before this Hon’ble Tribunal.

parties granted time till 3 1/5/2003 to complete the departmental proceedmgs but up ¢ 3 ‘
till now nothmg has been done by the Respondents and as such the Petmoners have .

¥
That in view of passmg of time 31tuat10ns has been changed The Hon’ble Tribunal p '
also in a similar case, have been pleased to direct the Respondents to consuier_g
simila case no: 102/2002 vide jadgment and order dated 5/8/2002 to promote the ¢ ¢
applicant for ad hoc ,prornotion within }(one) month'fr.t)m. the receipt of the order iﬂ
from the Hon’ble Iﬁblinal.

-

-That your Petitioner’s humbly submit bﬁ/ allowing the O. A'No 1 02/2002 in a

‘Similar case where the petitioner’s have been dxscnmmated resulting serious

injustice to the Petmoner s and as such it is a fit case for reviewing. fhe unpugned
order dated 5/5/2003 at Annexure-5 '

- That apart a sumlar case like that of the Petitioner’s was rejected by the Hon’ble

Tribunal but when he approached the Hon’ble Guwahati High Court, hearmg the

Pet1t10ner s in person allowed him to be promoted by the Respondent’s within a

penerd of-1(one) month or so.

i

That in view of the above posmon by giving extension of time to corplete the

proceedmgs agam has caused serious injustice 1 to the Petltloners and hence itisa fit

. casé for rewewmg the 1mpugned order dated 5/5/2003

~ That your Petitioner’s submits that at any rate it is a fit case to allow this review

application and to give approptiate direction to the Respondents to give Ad Hoc A

promotion to the Petitioners from the due date. -

That the Hon’ble Tribunal having found the actions of the Respondents to

.:*‘ ©
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16.
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el

implement the judgments & orders to be defiant for which the Hon’ble Tribunihx

itself can draw up a contempt proceedings suo moto.
By
: &
That it is submitted the Petitioners that by disctiminating their case the Hon’ble §

promoted and posted as they have already been selected by the higher authority for

Tribunal have caused serious miscarriage of justice.
That the Petitioner’s submit on the following grounds that they are entitled to be -

promotion to higher grade.

GROUNDS:-

For that the Respondents ought not to have been given extension of time to
complete the departmental proceedings though it was known to the Hon’ble
Tribunal that they had been violating the order of the Hon’ble Tribunal deliberately.

For that the Petitioner’s has been discriminated by not promoting them on Ad Hoc
basis whereas in a similar case this Hon’ble Tribunal has given direction to the

Respondents to give promotion on Ad Hoc basis in 0.A.No.102/2002.

That the Hon’ble High Court also in a similar case the writ petitioners of that case
has been given promotion on Ad Hoc basis within a period of 1(one)month from -
the dafe of the receipt of the order of the Hon’ble Tribunal.

. From that from the facts and circumstances of the Petitioner’s case it is a fit case for

giving Ad Hoc promotion.

It is therefore respectfufly prayed that the Hon’ble

Tribunal on consideration of the facts and circumstances of the cases may be
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pleased to give direction to-the Respohdents to give Ad Hoc prbmetion as they

o~ [éézl /&/ g

| have repeatedly falled to comply with the direction of the Hon’ble Tnbunal to X

promote the Petitioners on Ad Hoc basis and this case beinga covert case by the?
judgment and order dated 5/8/2002 passed by the Hon’ble Tnbunal 1n 0.ANo. g

~.102/2002 be dlsposed off at the admission stage without further hearing i in the

' matter for receiving ends of justice. | . ‘ : _ w ,

And for this act of kmdness the Petltloners shall everpray

’
v et e g miE =



- '

-~ - N\

b

AFFIDAVIT

Pl

I, Shri Monoj Kumar Karki, working as Junior
Engineer in Telecom Department do hereby solemnly

affirm and state as follows :-

1. That I the Petitioner No.2 of the above Review
petition and I am fully conversant with the facts
and circumsténces of the case and 1 have also being
authoriged to swear this affidavit on behalf of
other Petitioners also,

i

2. That the statéments made in paragraph |

are true to my knowledge and those made in paraéraph'

made in above petitioh are true to
my information of the Review Petition
And I sign this Affidavit on this 28th day
of July, 2003 at Guwahati. -

5Lw'/¢ﬂama% v [anits

Solemnly declared DEPONENT *

before me by the deponent ﬁ E
Sri Monoj Karki, before me
on this 28th day of July,

2003 at Guwahati.

Wy
ADFOCATE

N
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A Blarvat Sanchar Nigam Limited \q/
| (A Govermment of Midia Lnterprise)
Qffice of The Chicf General Manager , Assarit Telecom Cirele
Ulnbari Guwaharti-781007 |
/ |
No. STES-5/2/100s¢/9 Dated at Guwahati the 1-1-2002
OFFICE QRDER

Sub- Posting of TES Group 13 on theiy promaotion from )10

‘ In pursuance of BSNL(1 1/Q) New Delhi letter no, 1-16/2001-Pers-11 Dated

19-12-2001 | the Chiel’ General Manager ,Assam I'elecom Circle, Guwahai is pleased to
promote the FrOs mentioned i (he Annexure to the grade of TLS Group ‘B in the pray
seale of 7500-250-12000/ and e pramoted oflicers are hereby posted in the SSA/Unils
indicated against their names as perlist encloged,

2, The oflicers shafl not be promoted to the higher grade by the coneerned
SSA/Units,

) In case of disciplivary/ Vigilanee case is pending or contemplated ngainst
L . R 5
him/hey, o :

i) Wthe officer is under currency ol any penalty .

3. The oflicers are required 1o Join’ their promotional assignment within a

- period of 30 days from the date of ssue of this order, All SSA Heads miay ensure
that the stations of postings in respeet of oflicers are issued with a period of 7
days Trom the date of issue this arder and the officers
preserbed time period.

A, b cie the oflicer concerned fils 1o join the promotional assignment
within the preseribed Gime petiods of 30 days | he/shie should not be allowed (o be
relicved o juin the post thereatter. 1 such cases, the promotion order sshall

become inoperative and the matter shall be reported 1o this oflice for further .
- hecessiry-action. ' :
Yoo the leave, i ayrequested by the olticer should  nof e allowed. 11 any ;

ollicer desives leave, he/she can apply for leave to the new tleads of
SSA/Units under whony he/she
post,

Y/{Vr(\,}/{ | Contd 1o pz\éc 2 |
GVQS&B N p
QO

i

are relieved within the -

has been posted only aller joining the new
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P The JTOs who have been promoted 1o TES Gr. 3 on purcly olliciating
- arsangement basis will avtomatically  stand reverted to their original cadre

o before their joining on promotional posts under this ollice order
7, The postings at RTTC, Guwahati shall be on temporary basis Il postings
wre made through selection procedunes .
8. The date on which the above order is given efleet to may be intimated and

acconsolidated report of the oflicers who have been relieved/joined their
new postings may also been sent immediately on expiry of 30 days from
the issue ol this order,

B[ —
(AIC.Chelleng)
Asstt. General Manager(Admm.)

Copy 1o~

Lo The ADG(Pers-11); BSNE Corporate office , New Delhi- 110001
2-5The General Manaper, ‘Telecom, Cawahati/Dibrugarh/Silchar/Jorhat
0-8. The Telecom Digt, Managers, Rongaigaon/Tezpur/Nagaaon
9. The Deputy General Manager, RTTC, Guwahali
1O The Deputy Genaral I\'Izumiy.(.‘r(Iiu:lallmi(m), C.Q, Guwahati
L The Deputy General Manager(Planning), C.O, Guwahati
P20 The Deputy General Manager(Operation), C.0, Guwahali
L3 Fhe Chicl General Manaper Telecom | ask Foree, :

ML Region Guwabati- He is requested (o ensure before release of the ollicer Tor
his promotional post that no vigilance /disciplinary case is
pending apainst him

1 The Divecior Mice, Eastern Telecom Repion, Guwahati

5 The Asstt. General Manager(1'T), C.O, Guwabati
10-17-"The Circle Seorctary TESASTOA, Guwahati -

I8, Guard File T

19 Spare

Q,v} &

r‘]:‘»—-""""{ et

, (G.C.SARMA) \\\\0\/
Asstt. Director ‘Telecom(StaT)

Cite I'nnvn-'!i"" - wa '
e
Q‘b\ |

|
.1
|
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Sharat Sairchor Nigem Lismited

! Gmammwi of Fadia Enierpri .

Officevof The - hief General Menager:Avsam 1ol com Cirele
Uleshars (’mm’ ali-781007 ‘

j
No.STES-5/2/Looss/S1 - o l)uted'ul Guwasat! the 08-3-2002
To v : e
/"“!:h(-:- 'ﬁlf'ti@eu:xm Dist. Manager,
tezpur \
!
Subi- Promotion (o the cadic of TES Group 337 . S '
!
. ' !
dndly refer 1o your letter no. 1/1Ga., Col-U101-02/17 {
Dated 12-2-2002 ¢4 the above mentioned subject . The ioHowing JTOs-are
nol prometed to 8 cadre of TES Group ‘B’ due to pengency of vigilance i

cases. Agavist ther .

MI\Ean’.'c ofthe ITOs
Sti Pulaloch |

st Monaj Kr,
151 Tromodh Kr 'P‘mmk
Sri Son S Wi Sonowal

1

i JC.8 g, ST has not been prosyied to the cadre 5
TES Group ‘R7 nthe BSNL Head Quarter , New 14 li memo no.J-. i

of

62001 -Pers ) 15 -22-2001.

his is [or favour of your kind informaiion please.

.LL/.) o ,(,\
(CCRARMAY 9~ )
Assyt Phreetor Teleeds. SRIETI)
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IN Tid3 CENTRAL;ADMINISTRMTIVE TRIBUNAL

T GUWAHATI BE!

Triginal Applicaticn & .125 of 2002
, wriginal Application I . 134 of 2002° :
o : \/’6'riginal Application t....135 of 2002
: Qydginal Application ¥ 136 of 2002

‘rative KMember

i
0 A No: 125/2002
Shri Pramod Kumar Pathak,

e office® of the Telephone Exchange,
';Blswanath Charlall, Assam

- ¢

I, Somveswar Sonowval,
.unlor -Telecom Officer,
fflce -f the S.D.O. (P},

ngpurl

w/\my of August 7' 2

_Junlon Telecom Officer, T

i «dhury, Vice-Chairman

RN

North) Lakpimpur, Assam. ';‘.._é blicants
Les, Mr S. Ali ané Mn i. Chetri. oo .
(ot I H
+ versus - . Gy
he:Uriion of India, repres: sted by the ? ’
ecretary to the Governme::. of India,
commun nication Department. :iew Delhi.
//The Assistant Director (. cral (Pers-II),
/;.Bharat',Sanchar Nigam Le- ., :
?New Delhi.
+:The . Chief General Manager,
‘Bharat Sanchear Nigam Ltd.. hssem Circle,
Ulubari, Guwahati.
The'-elecom District Manager, ' .
District~Sonitpur, Assam. «.....Respondents

IC 4

;
‘4
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CHOWDHURY. J. (v.C.) Lo . -

The four O.A.s weres ' taken up togéther for

..ucon81derat10n since all the:: applications invo;ygfcgmmon

'queétlon of law, namely helading: over the promotion of the

apollc 1 s copsequent to a 4. 1plxnary procaedlng.

-y IR T
EEE A R

The four applicants ava working as Junxor Lelecom

¥

Officer ({(hereinafter referred to as . JTO for ¢t

‘brevit.). By Office ord-: No.STES457é/iéose/9" dGCed
;l 2004,: in pursuance to &harat Sanchar Vlgam lelted

’T.Beadquar.er, New Delhi letter No.1- -16/2001~ Pers II dated

Lelecom

};19 12 2001, the Chief ¢ :: al Manager, AAssam g

to. the aforementlonod order to
aﬂe of TES Group 'B' in the scale of pay- oF Rs 7500—
. The sald order also includegd the names of

se~four applicants. Thoucr these applicants were found

ultable for pronotlon they h:7e not been promoted till now

25 TP

e P b om0 Rt st

nd the same has been deferr:1 on the ground of pendency of

oal

he dlsc1plinacy oroceedings ingtituted aoa“nat them Hence

e L TR

‘tnese applications‘assailing the legitimacy of the acthon

.ﬁﬂé vegspondents in withhoi-iing their promctions.”

3. The respondents subm:. ted their written atatement

and concended that in vi © of the pendency of the

. . -

disciplinzrvy proceeding agaisst all these four applicants,

R

Stembmoi N

T

the authority did not give ef‘ict to the order of prexmotien
~.0n the asis of the policty '»id down by the Government of

= Lo

India in 0.M.N0.22011/4/91- .oif (A) dated l4. 9.1897

i
{
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4.7 Mr S. Ali, learned Sr. :ounsel, assisted by Ms K.

Chetri, iearned Advocate, +:i.pearing on behalf” of the

?{{applicants .strenudusly aseailing the action of the

"spondents as illegal contended that the app.zcants who -

nlong,'laet could not have tion denied the fruits of

romotion:.-on  the purported «c¢dound of pehdedéy “0f  the

¢y

disciplinary ‘proceeding. Disce:nfuly decfyiﬁg"fhe" 0.M.

dafed.léﬂQ;;992 the learned Sr. counsel suBmitféd gﬁ;f the

executive'inatructiona cannot ‘:persede the“gletuebfy law.

SRR . . f,r."i_'

Referring .to the Discipline . 1 Appeal Rules, Ft S.
oAy

aubmitted that the rules by ii::lf is a complete code and

"Ali

such matters are te be regulated by ﬁhe rules.

"’;.‘3.

~1ve instructiona as mentioned by’ the respondents

.

grreqate..ln support ¢: his_ contentxon the;learned

counc.el also referred to ' e deczslon of the . Supreme
; | ‘
Séate of HMysore | Vsz C R. Seshadr1 and others,

reported in AIR 1974 SC 460 .- . the Full Bench decision of

the»gepﬁfé} Administrative Tritunal, New ?ombay Beneh in
O;K:Ne.169/1987 and others (Abraham Titus'ane Octhers Vs.
' gndia ang oenere) decided on 23.8. 1990.v

:Mr A. Deb Roy, JearneE,Sr. C.G.S.C., appearigb on

vbehalf.:: of . the respondents : .tmitted that there is no

;infifmity in the 0.M. dated :4.9.1992, which was issued
the Government of India <~n review of the earlier
ct..ns iﬁ the light of ‘e decision rendered by thev
oy ‘pk Court 1in Union of adia and others Vs. K.V;

(ﬂJa klragan and cthers, reporter :n AIR 19391 SC 2010,

ThEIG is no dispute as ro the principies enunciated
sggﬁﬁ’Mr S. Ali, learned Sr. cbuqsel to the effect that the
',uexécutiva instructions c: anot supersede statuzory

 provisions. Statutory rules wi.! prevail over the executive

3
s :

e : B " ‘instructions.........

”
oy,
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instructions, but where ::iiatutory rules are i

‘7Aexecut Ve 1nstructions can fill up the gap..ln the -instant

has - Ojly sought to plug the hdle. By the;a@q:emenpxoned

c:oceedlngs were‘

Jankiraman and others (Supra). Qhe .8aid
therefore, cannot be aaid-to*beguﬁlﬁhfﬁl on
tﬁé fac;s and c1rcumﬂ‘ances vy the case. Admittedly, as on
19 lgfﬁ?g}‘ngn,the Bharat Sanchar Nigam LimitedAdééided to
~go¢9;§ @?h?, officers, whici: also included éﬁgfﬁgéﬁés of
"ﬁgkﬁcants Lhe disciplinary proceedings w;féfpénding

On «<:.x enquiry the learned counsel

for: tho'partles stated tha:,

1n_fact, in some cases the

fiz S. Ali, th?'learnrﬁ Sr. Counsel reacting to the
i

ubmlsaxo*s made by the lear-ed Sr. C.G.S.C. submitted that

th 'd1°c Plinary proceedinge initiated by the‘respondenCS

.from.the vice of.malsiide. The dearned Sr. Counsel

.- that the opurp:iced dlscxpl'nary proceedings

}icants were working in their respective fields. In the

cants is pertaining to “luntersignatur: in experience
ificates of casval workvrs. The learned Sr. counsel
Cb submlttOd _that the certif:cates were prepared by the

T h*‘

4{concerneu competent authorit: and they only countersigned

on. verification of the matt:«r. There is no illegality on

this issue. The learned Sc¢. counsel also guesticned the

L/\M,,,—L,_initiahicn of the proceedings -fter.a long laps= of time as

“

malafide. We are not’ masking 2ny comments on this issue at

this.........

e



this stage since the dis .ylinary procéedinga are not

Qirectly under challenge be: .”e us. As a matter of fact.
‘the proceedings are nearing :umpletion. Therefore, it would

ot be appropriate for us .: nake any comment oh the nature

of ;hp disciplinary: procee’ :3gs at this stage.’ It would
éldays be open for the app’ ants to assail the legitimacy
f the dlsc1p11nary proceedings if occasion, arlses..We also

-1

‘deprlrate'the action of thi: respondents;ankegping alive

'ﬁhe dlsc;plinary proceeding: for such a loné?period. The

. éxecutive instructions of 7ae¢ Goverament 6f India .yvide

dated 14.9.1992 w:, "issued to ensure’ chai the

;a)l efforts should be ‘taken to £1naliee expeditxoualy
proceedings. The exe:utive instructions ot the

ment of India, whict are equally binding on the

resﬁondents,'itself indicat for the réview of such cases

for .promotion on the expiry -f six menthe from the date of

odvening of:'the first'DPCA\hiéh adjudged the suitability.
Taking into . consif:raticn all the facte "ang
c1f¢um:;ancea of the cese, including the nature of the

o

diaciplinary proceedings as ell as the materials produced

before Us as to the progress of the proceedings., we direct

he respondents to conclus: the disciplinary proceedings

&lso directed not t Jrag the matter beyond three

W

s from the Jdate of receipt of the order. The

for expeditious completion  of the proceedings. Cn

conclusion of the disciplin' v proceedings, the respcndents

[ 3 G - IR
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are ordered to take necessary £0l.o4-up action as per lav. oLe
ST PO . - . . x . .
. i
“ons  =ade :
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- Orlglnal Appl ication No,

vy l\..x.‘-m

",MJ.scn Petition Nou - &&/05 VnoA 11_‘)702 \34/0L/'\‘35_f(’))_

L ;:.Contempt Petltlon Noi . ,,..,;/ - ond (:_J,QIOL
. ,‘Review Appllcatlon -No,

mnm—-—

.prplclcant (S) o .,“l/\'MP’V\md,)“ M | o et

AT

P . D

o,

\ : '»' - VS. b
o resporaGnen(e) L o0 Q. ez For, folrak
--A-dvo'c'mt'e : ' for the appllcant (s). A K C,Qf\cLuLQA,W\ A Q(ea(
‘ U

JET Advocate for the respondent (s) M- 32, A«L\ ,SY\g,,rl/\. Chatnd

e

P rarie -..&..am—.m-_..«-m.—... O e st

‘.‘='Notes of the Reglstry ' Dé;te ' Order of t;he Tribunal

B

‘ble M Justice D.N.
csent Ehonahury, Vice-Chalrman

The Hon'ble Mr.S.Biswa?s

. Administrative Member,
Heard M. A.K.Chaudhurt, learned
- Add1,G.G,S.C. . for the petitioner/res-
pondent and abso Mr.,S.Ali, learned

' gr.counsel for the opposite parw.t 5
% . By our judgment and order date

29. 8 2002 passed in the. O.AS, n;r;(e);y.

} ; 0.A.Nos, 125/2002, 134/2002, 135/ 2

‘ i and 136/2Q02, the respondents, ;ozcted
| | | " dering all the aspectS. were d

contd .

~

~.
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contd, o ) ' o

5.5.2003 tovgomplete the -departmental procee?iﬁg
with utmost expedition and accordingly.
time was prescribed. The reSpondedtg ofﬂ A

thede applications sought for further .. ' "‘. @5:
extension of time for completien ofldepafﬂ S
rtmental proceeding.’ No dndicatfon s
given as to why the respondents could not'ﬁ*?fﬁw
complete the proceeding within the %ime
prescribed. The department itself 1?1d""*“
down the norms for prodeeding with FE

‘v._utmost'élpeditionﬁ , / 'ng

. On the facts situation the“regpon-
. dents were directed to complete the exer=
cise within the time specified,' No reason
not to speak any good reason are cited to
o : . show as to why the dapartmental proceedi-
',/“§ﬁ§?§?§i§§R ng could-hot. he completed. It seems| that
N "~ the respondents authority have not taken
the matter with right earnest: By this
application the petltioners/respondents
have prayed for three months time to com=
plete the proceedings’i

. » .

‘Gonsidering the facts and circunﬁta-
nces of the case, the respondents. are
allowed to complete the same on or before

s 31.5. 2003. S
‘ With this the applicatlon stand§

5\\\ . diSposed. - .

L Sd/vxce-CHAIRnak
% sof memeer (a) . o

2 "\‘@Z Sy Mw\g%) t‘f??’% o } AL J‘Mfrw;r rs‘c’w@“ &
Z DB, O G L0 QAT
' ' ;%34\ d W
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CENURAL AUMINISTRALIVE ©RIsUrAL
GUWARATT BEiCH -

P QoA . /XXK-No. 102 Qf .20102 . .ok

DAVL O psCISION.2+48.200% ... .. .. ..

) ..8zi Xamakhya Ranjan Dey . e e e e em L. ... DPPLICANY(g)
Mr.J.L. Sarkar,_Mrs S.Deka & ADVOCATE FOR T h APLL;LAAJ(%
T 7 7 TMrL.A.Ch&kfaborty T e , .
“VoursUS. \
_ _Union of India & _Others. e ReSPONLLNT(S)
. . Mr.Mh.Deb Roy,'Sr.C.G.S.C. “”VUC“H FU“ Tris

KubPUNUuml(b)

T He ﬂUN Bl MR JUSTICE D.N. CHOWDHURY VICE CHAIRMAN

Ll HON! BLL. MR K. X. SHARMA, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be.allowcd Lo sace
the judgment 7 -

2. To be re<ferred to the Reporter or not ?
[ £ N
3. Whether their LOldShlpa wish to sce the fair copy of the

Juogmbnt ?

4. whether the judgwent is to be circulated to the other
Benches

Jd&gment delivered by Hon'bleAViCe—Chairman.

{"_\-‘*—’\,,

S SRV
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CENTRAL ADMINISTRATIVE TRIBUNAL., GUW#&ATI.BENCH.
Original Application ﬁo.lO? of 200?.
Date of Order : This the 6th Day of August, 2002.
THE HON'BLE MR‘JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

Sri Kamakhya Ranjan Dey

S/0 :- Late Harendra Kr. Dey

Working as Junior Telecom Officer
Hojai. ‘ .

By Advocates mr.J.L.Sarkar, Mrs.S.Deka &
Mr.A.Chakraborty.

- Versus -

1. Union of India _
Represented by the Secretary-
to the Government of India
Ministry of Communication
Department of Telecommunications
New Delhi - 1.

2. The Chief General Manager
Assam Telecom Circle, Ulubari
Guwahati - 781 007..

3. Telecom'District Manager
Nagaon Telecom District !

Nagaon - 782 001. o L. Respondéﬂts.1

By Mr.A.Deb Roy, Sr.C.G.S.C.
ORDER.

CHOWDHURY J.(V.C.):

The matter pertains to promotion to the

- post of Telecommunication Engineering. Service (for

: short) TES Group-B in the scale of %.7f500—l2,000/-.

1. - The applicant fwas initially appointed as
Technician in the department o¢f Telecommunication
w.e.£.3.3.1969. He was promoted as Junior Engineer now

designated as J.T.0., w.e.f.3.9.1977. wvhile he was

Contd./2,

B,

. BApplicant.



i

working as J.T.0., Lumding, a disciplinary proceeding

was initiated against him interms of Rule 14 of the

i

Central Civil Services (Classificatibn, "Control and
Appeal) Rules, 1965 for alleged misconduct of

committing gross irregularities by issuing some Advice

Notes vide memo dated 27.7.1998. The applicant

submitted his reply to the chargesheet on 6.8.1998. The

Enquiry Officer concluded the enquiry and submitted its

_report on 11.8.2000 exonerating the applicant from the

charges. It was stated that the concerned authority for-

warded the enquiry report to the competent authority by

memo dated 5.9.2000. Im'the meantime the respondents

authority issued promotion 1list of Junior Telecom
|

. ) I .
Officer, who were promoted to TES' Group-B vide :memo

dated 26.4.2000. In the aforesaid order amongsﬁ others

“the name of the appiicaqt appeared at S1.No0.978 in the

list. Though the applicéﬁt.was promoted as such on the
ground of the pendency of the disciplinary proceeding
the applicant was yet to be promoted} The applicant

submitted representation dated 31.8.2000 to the

concerned authority. The Telecom District Manager,

>

- Nagaon, in his turn forwarded the represenation of the

applicant to the Chief General - Manager, Assam

Circle/BSNL, Guwahati seeking for expeditious disposal

; .

of the matter. In the éaid memo the Telecpom District

4

Managef, Nagaon mentioned that the_enquify rieport dated

11.8.2000 in respect of the applicant was sent to the

office of the C.G.M., Guwahati vide memo dated

Contd./3
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5.9.2000. It was also mentioned tﬁat the |applicant go

his name in the progréss list of TES-Group-B from

D.0.T., but his case could not be considered due to
non—clearancé of the disciplinary proceeding. By the
said “memo thé C.G.M., Assam Circle, Guwahati was
requestea.to take up the matter at his level for early
decision in the case of the applicant. The. applicant

submitted another representation to the.respondent No.2

~to drop the charges leveled against him on| the basis of

the enquiry report. TFailing to get "any| appropriate
!

remedy from the reépondents the applicant moved this
Tribunal by way of this appliation.

2. ‘ In the written stakement the reépondents

' .

admitted that the enquiry officer submittad,its report

exonerating the applicant on 11.8.2000. Since the

‘charge issuing authority was not competent [to decide the

case, the matter was referred to CGMT, Assam Circle for

issuance of final order in consideration of the

- materials on records and the enquiry officer's report.

It was also mentioned that due to up-gradation -of the
J.T.0. cadre from Group "C" to Group "B" there was

change in the disciplinary/appointing authority interms

thereof. The papers of the case were reéguired to
be forwarded to the éppropriate authority |and@ therefore

it took time. The reépondents authority stated that the

case would bhe processed as soon as disciplinary
authority takes wup 1its decision. Admittedly, the

disciplinary proceeding against the applicant was

% & . g . 4 P N SHE %y




" initiated long back in 1998. The enéuiry was completed

- and the enquiry officer submitted 'its report on

11.8.2000. The authority was only to take a' decision on
the matter. Keeping the matter alive since 2000 till
date cannot be said to be reasonable. The Govt. of

‘India on being aware of such situation issued

instructions from time to time for promotion of the

Govt. servant. The need to complete: the disciplinary
proceeding' with utmost expedition is not - tc be
recounted and order of promotion was not to be-withheld

at the pretext of disciplinary proceeding unreasonabhly.

] As a matter of fact, the Govt. of India, Ministry of

'/’——-—_———\\____
]

Personnel, Public Grievances and Peqsions,'Department
of Personnel & Training issued Office Memorandum dated

14;9.1992 to take care of such situation. There is no

justification on the part of the respondents for not

'giving the promotional benefits to the applicant at the

pretext of the disciplinary proceeding, éﬁquiry of
which was completed far back. At this stage we are not
making any further cohmgnt since the ma£ter is pending
before the disciplinary authority. We, however, feel
that the authority need to consider the case of the

applicant for giving adhoc promotion in the light of

paragraph 5 of the Office!Memorandum dated 14.9.1992.

- 3. 4 On consideration of materials on record, we

accordingly direct the authority to consider the case

- for promotion of the applicant on adhoc basis in the

Contd./5
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;
light of the Office Memorandum, more  particularly, in
the light of paragraphs 5.1 and 5.2. The -respondents
appropriste |

are also directed to pass /order of adhoc promotion as
expeditiously as possible at any rate within a period
of one month from the date of receipt of the order.

The application is allowed to the extent
. indicated above.

There shall, however, be no order; as to
cots.

{ I
+ ) - .
1 1/ T sy
kSL\N\‘\ ¥ - V-
( K.K.SHARMA ) . ( D.N.CHOWDHURY ) g
ADMINISTRATIVE MEMBER '~ VICE CHATRMAN
BB
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O.U.No.

IVVIS-Esit A dt.31.5.60
7128/63-Eett.Ad1.22.12,64 -
22011/3/7T-EsN.A
dL1&.7.77

2209 1/1779-Eslt.A
d1.31.1.82
22011/2/86-Eeit. A
d1.12.1.48 '
2201174/01-Ratlt. A

drL3t. 781,

Czees o! Govemmant
Swcvants {0 whom Sealed
Cover Procedure will be
spplicadble.

Procedute to ba lollowed
by OPC In respact of
Govsrnment sarvants
under cloud.

]

i
Procedure by eubsequent
OPCas.

kctlon after completion of
dleclplinary cese/crimingl
protecution

" Six Monthly review of
“Sesled Cover” cases.

. :
XF 2 fprsyone— ¥ v/
C Government of Indin 3
Minlstry of Personnal, Public Grisvances and Pensions - \/
Department of Personned 8 Training T
. ’ o North Block, New Delhl - 110001
Dated, the 14th Sept,, 1992

' : : OFFICE IEMORANDUM
Subject: Promotion of Govemment servants against whom discplinaryourt procsedings ere pending o
. whose Conduct fs undor lnvestigaton - Procodure end guidelines o be followed,

The undarsigned Is directed 1o refer to Department of Parsonnel & Training OM Na.2201172/88-Esu.(A)
dated 12th January, 1980 and subsequen! instructians lasued from time o time on the above subject and to eey

_that the procedure and {juidelinss to be followed In the matter of promotion of Government servams egeinst

whom discolinary/coun procsedings are pending or whose conduct 18 under investigation have bsen reviewed

- carefully, Govemmant have also noticed the judgement dated 27.08.1981 of the Supreme Court in Union of

India etc. ve. K.V, Jankimman etc. (AIR 1691 SC 2010). As aresuli of the review and In supersegsion of afl the
earlior instructions on tha subject {referred to In the margin}, the procedure to bs followed in this regard by the
authostlas-concemed Is 1ald down In the subsequent paras of this OM for thelr guidence.

2. Atthe time of considorallon of the cases of Govemmaent servams for promotion, details of Govemnment
servants in the consldaration zone for promotion falling undar the lollowing categories should be specdically.
brought to the notico of the Deparimental Promotion Committee:~ ’

) Govemmont servants undar suspension;

f) Governmant rervanta in respedt of whom a charge sheel has been {ssued and the disclpfinary

procoedings are pending; and

i) Govemmont servants In respect of whom prosecution for & criminal charge Is pending.

2.1 The Depantmental Pmmotlin Commitiee shall assess he sultability of the Government servants
coming within the purviow of tha clrcumstances mentioned above alongwith other oligibla candidates without
taking info consideration the disciplinary case/criminal prosecution panding. The assessment of the DPC,
Including “Unfit for Promollon’, and the grading awarded by # wi ba kept in a soaled cover. The cover will be
suparscribed Findings regarding sultabliity for promotion to the grada/post of ........ccceueas In respect of Shri
et (1RME O the Government servant). Not to be opened (ill the
terminatlon  of  the disciplinary caseseriminal prosecution  ggainst Shrl

. .....' The proceedings of the DPC need only contain the note ’Tho}

findings are contained In the ettached sealed over, The sutharity competent to {ifi the vacancy should be
separately advised to (Il the vacancy In the higher grede only in an officlating capacity when the findings of the
DPC In respect of the auitablfity of a Government servant 6r his promotion are kopt in 3 sealed cover.

2.2 The s2ms procedure outlined {n pare 2.1 above will be foliowed by the subsequent Depanimanta
Promotion Committeas convaned i the disciplinaiy csse/criminal prosecution against the Government
servant concerned Is cancluded. .

3. On tha conclusinn of tha discplinary case/criminal prosecution which results In dropping of aflegations
against the Gowt. gervent, the sealed cover or covers shall be opaned. In case the Govaernmant sarvant Is
completaly exonerated. the dua date of his promotion will be detarmined with referance fo the position assigned
to him in the findings kegx In the sealed covericovers and with relerancs 1o the date of promotion of his next junlos”
on the basis of such poaition. The Govemnmaent servant‘may be promoted, if necassary, by reverting the junior-
most qﬁlclaUng person. Ha may be promoted notlonally with referance to the dats of promotion of hig funior
However, whather the officer ccncomed will be entitled to any arrears of pay for the period of notional promotion
preceding the data of axtual promotion, and X sa 1o what extent, will be decided by the appolnting authodity by
taking into considereticn alf the facts and circumstances of the disciplinary procesdingferiminal prosecution.
Whgre the authority denies errears of salary of part of R, K will record fs reasans for doing €o. R ks not posabie o
anticipale and enumeraie exhaustively all the circumstances under which such denfals of ansers o salary of
part of & may becoms nacessary. However, there may ba cases whers the proceadings, whether discipinary or
criminal, are, for example delayed at the Instance of the employae or the clzarence In the disciplinary
prqceedings oracquittal In the criminal preceedings s with banafit of doubt of on account of non-avalisbify of
evidence due 10 the acts attributable {o the employoe etc. Thess are only soma of the Croumstances whers
such denial can be justified. '

3.1 ¥ any penalty ls imposed on the Govemment servart as & tesult of the ditichénary proczedings of § he
ts found guitty in the criminal prosecution sgainst him, the firding2 of the sealed cover/covars shall rict be aced
upon. His case for promotion may be conskiered by the next DPC '\ the normal courss and having regard o tie
penalty Imposed on him. .

32 s aiso clarilled that In a case where disciplinary proceodings have teen held under the relevant
disclplinary rules, ‘waming' should not be tssucd as a resull of such proceedinge. X itis found, a8 & result of the
E(oceeiings. that soma blame antaches,to the Government servari, 2t loast the panalty of ‘cansure’ should bs -
imposaed. )

4. 1113 necessary 10 ensure thal the disciplinary case/criminal prosecutlon Instiuted against any
Government servant I3 not unduty profongod and all efforts to finaliso expeditbously the proceedings should bs
takan 50 tha the road lor keeding the case of a Government sevant In a sealed covar is limiled o the barest
minimum. [t has. therslore, been decidud thai the appointing autheritias concerned should revigw
comprahens vely the cises of Sovernment sarvants. whose suiability for promotion 10 2 Haner grade has been
kedt In a sealed cover en the axpiry of & monihs from the date c! ccnvening the first Dopartmenial Promotion
Committes wnich had adjudgod his suitabiity and hept its lindings in the sealad cover. Such a revieve.should ba

/
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‘ 3‘ ¢ done subsequantly also avery six monthe. The review showid, lter 2fa, cover the progrees mads b the
. disciplinary procsedings/criminal prosscution and the further measurss 10 be teken to xpediio thoy
' . ’ completion. : R . '
~ator adhoa /E In splte of the six monthly teview referred {0 In para 4 above, thete msy be some cases, whore the
A3tlon., .' disciplinary case/ criminal prosecution egainst the Govemmant servant bs not conduded even efier the explry

of two years lrom the date of the mosting of the first DPC, which kept fts findings in respect of the Govemment
-sarvant In a sealed cover. In such a shustion the appointing guthority mey review the caso of the Government
servart, provided he la not under suspension, 1o consider the desirebilty of ghving him ad-hoo prometion
keeping In view tha following aspects:=
a) Whathar the proindtion of the officer will ba egelnst public Interest;
bj Whathor tho charges arn vae anough to werant contlnusd denlal of promotion;
c] Whethar thare is any Ikelihood of the case coming to & conclusion in the neer future;
d) Whethor the dealy In the fInallsation of proceedings, departments! of it & court of Law, Is nat directly o7
~ Indirectly attributeble to the Government servant concemsd: and
. © Whather there It any Ib:elihood of misuse of officiel posttion which the Government satvant may
h occupy after ad-hoc promotion, which mey edversely aiect the conduct of the departmenial
R case/criminal pmsecution. - - : :
The ap{ao!mlng authority should nlso consult the Centrel Bureau of Investigation end teke thelr views Into
ta);:hoounewhm the departmental proceedings of criminad prosecution arose oU of - the lvestigations conductsd
1he Buregu, - - .

: ‘ ' 5.1 lncma!hacppoimquauthomymubawvdmbnmlwouldmtbsaoahmthopubﬂcknmm
‘ allow ad-hoc promation to the Government servant, his case should be placed betors the next DPC held In the
normal course ahar the explry of the two yeer period to decids whather the officer te suitable for promotion on
ad-hoc basls. Where tho Government sarvant [s considered for ad-fioc promotion, the Dopartments!
Promotion Committee should make s assassment on the basis of the tatallty of the Indviduals record of

servica without taking into account the panding disciplinary case/criminal prosecution sgeinst him.
5.2 Aher a declsion in taken to promate & Govemmant servant on an ag-hoc basis, an ordud promotion

may be tssued-making It clear In the ordor tsolf that:— . ' :

, - ) thopmmotbn!sbolngmadaonp.;mymmﬂamme'mwwnmwm«wm'.

. lor regular prometion; and . . .
' " ) the ;?omo lon shall be *untl! {urther ordere*. H should ‘also be Indicated in the orders thet the
+ Governmenl resorve the Sﬁm 1o cancel the ad-hoc promotion &nd re‘van o eny time the Government

| servant {0 the post from which he was promoted.

6.3 the Goverment servant concemed ls scquittad In the crimina! prosecution on the meris of the case

orls fully' exonerated In the deparmental proceedlngs, the ad-hoc prometion already made mey be confirmed

and the promotion treated &5 & reqular ong from the dats of the ad-hoe promotion with ol eitendard benefite. In

case the Govemment sarvant could have normafly got hig requler promotion from & date prior 10 the daia of his

‘ _ ad-hoc promatian with rsfivonce to his placement I the DPC proceedings ke b the seelod cover(s) ard the

; . actuel dzte of promotion of the person ranked Immediatety junior to him by the seme DPC, ho would also be
' allowed his due seniority nnd benefit of notional promotion ag envisaged In para 3 sbove,

, - 5.4 nmoemmmmmmmhmmumwmmmmmmmamwwmmw
grounds and Government either proposes to take. up the matler to & higher court or 1o procsed ageist him
depanimertally or H the Government servent Is not oxoneratad In the departmsnial proceedings, the ad-oc
promation granted to him should be brought to an end. ' A

m:: z?%“pcdxb:?:; OPC ars recaived but baforo he ts actually prometed, wil ba coaidered es £ his case had been pleced i a seaisd

‘promation. - cover by the DPC. Ha shall not be promoted unti ho is completsly cxoneraisd of the charges epalnst him and ihe
. foe provisions comalned In this OM will be epplicabla In his ensa gleo,
' 8. Incofar as the parsonnel serving In the Indlan Auck and Accounts Dopartmont are concemed, thess
Instructione have been lssued after consultation with the Comptrolier and Audiior Generzl of Indle.

! " Besled cover procedurs 8. The procodure ouilined in the prccedlhg paras shouid also be followed in considering the delm for
| for confirmstion. - confirmation of en ofilcer under suspension, ple. A permanent vacancy should be resarved for such an officer
i - . when hls case ts placod In sealed cover by the DPC. ' ’

! Souked cover procedurs ¢. ACovemmaent ssrvant, who Is recommended for promotion by the Departmental Promotion Commiftise
i cpplicedio to officern but In whose case any of the dreumstances mantioned In para 2 above erlsg after the recommendstions of the

9. Hindl verslon will follow. : _ ik —
‘ (:i?i‘ BAU)
. DRECTOR

To ’ '
’ All Minkstrias and Dgxmments of the Govemment of Indla with usuz! number of spare coples,
No. 22011/4R1-Esti(A) Dated tho 14th Sept, 1922.
Copy forwarded far Irormation to;~
1. Contral Vigllanca Commission, New Dethl. 2. Central Bureay ¢f invesilgation, New De(hi.'
Unkon Public Servica Commission, New Dethl 4. Comptroller and Auditor General, New Oelhl.
President's SacrotariatVice-Presidant's Secrstariat/iok Sabha SecretatlzyRelya Sabha Secratariat
and Prima Minister's Offica. ’ -
Chlef Secretaries of Al Stated Ind Unfon Territories. O )
All Ollicere and Administrative Sectlons In the Winistry of Perzonnel, Public Grisvances and Peasions and

Ministry of HHoma Allgirs. e\l

(M.8. BALL)
DIAECTOR
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